FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OFAMAR PRAKAASH DEVELOPERSS
PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor AMAR PRAKAASH DEVELOPERSS
PRIVATE LIMITED
(CIN: U70102TN 2008PTC066406)
2. | Date of incorporation of corporate debtor 12/02/2008
3. | Authority under which corporate debtor is | ROC-CHENNAI
incorporated / registered
4. | Corporate Identity No. of corporate debtor U70102TN 2008PTC066406
5. | Address of the registered office and principal | No.92, I FLOOR, HAPPINESS TOWER,
office (if any) of corporate debtor THIRUMUDIVAKKAM  MAIN - ROAD,
THIRUMUDIVAKKAM,
KANCHEEPURAM-602109, TAMILNADU
6. | Insolvency commencement date in respect of | 18/04/2023
corporate debtor (Order Received on 19/04/2023)
7. | Estimated date of closure of insolvency | 18/10/2023
resolution process (180 Days from the commencement of the
Resolution Process)
8. | Name and registration number of the | Viswanathan Rajagopalan
insolvency professional acting as interim | 'BB!/IPA-003/ICAI-N-00275/2020-2021/13069
resolution professional Email: viswanathan.irp@gmail.com
9. | Address and e-mail of the interim resolution | PLOT No.4, 1/787A, DEIVANAI NAGAR Il
professional, as registered with the Board STREET, MADIPAKKAM,  CHENNAI-
600091, TAMILNADU
Email: viswanathan.irp@gmail.com
10. | Address and e-mail to be used for |PLOT No.4, 1/787A, DEIVANAI NAGAR Il
correspondence with the interim resolution | STREET, MADIPAKKAM, — CHENNAI-
professional 6000.91'.TAM|LNAP v .
Email: viswanathan.irp@gmail.com
11. | Last date for submission of claims 02/05/2023 (14  Days  from  the
commencement of the CIRP Process)
12. | Classes of creditors, if any, under clause (b) of | NIL
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | NIL

to act as Authorised Representative of
creditors in a class (Three names for each
class)




14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

a

ﬁ]tzps://ibbi.qov.in/en/home/downIoads
Sr.No.1: Forms under the Insolvency and
Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons)
Regulations, 2016

(b)

Physical Address:

PLOT No.4, 1/787A, DEIVANAI NAGAR Il
STREET,

MADIPAKKAM,

CHENNAI-600091, TAMILNADU

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the AMAR PRAKAASH

DEVELOPERSS PRIVATE LIMITED on 18/04/2023.

The creditors of AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 02/05/2023 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:

12.4 Vowene Hhen

VISWANATHAN RAJAGOPALAN

Interim Resolution Professional
IBBI/IPA-003/ICAI-N-00275/2020-2021/13069
Mobile: 6379252059

Date and Place: 19/04/2023, CHENNAI



https://ibbi.gov.in/en/home/downloads

THE NEW

INDIAN
EXPRESS

CHENNAI

o

S|rkazh| DSP Ta| Lamech said the posse
of policemen will be guarding the area
until artefacts are moved out | ExPRess

2-tier security
for artefacts
at Sirkazhi

ANTONY FERNANDO
@ Mayiladuthurai

DAYS after an array of arte-
facts amounting to crores of
rupees were unearthed from
the Shri Sattainathar Temple
in Sirkazhi during an excava-
tion ahead of a consecration
festival, a two-tier police secu-
rity arrangement was set in
place on Thursday as the un-
earthed artefacts have been
stored in a strong room in the
temple.

The items found on the south
of the temple included 22 Pan-
chaloha idols, 55 pedestals, 462
copper plates with inscriptions
of songs by Shaivite saints and
other miscellaneous items.

Earlier, a team of archaeolo-
gists from the HR&CE depart-
ment had inspected the arte-
facts on Monday. The state
archeological department is
also set to conduct studies on
the copper plates with inscrip-
tions of Thevaram and other
hymns. According to the tem-
ple administration, the idols
and copper plates were buried
in the millennium-old Shri Sat-
tainathar Temple to guard
them against invasions during
the 13th century. The Dhar-
mapuram Aadheenam mutt ad-
ministers the temple.

Meanwhile, sources said
hundreds of thousands of dev-
otees are expected to throng the
temple on the occasion of the
consecration festival, which is
set to be organised after a hia-
tus of three decades, on May 20.
Patronage works ahead of the
festival are under way in the
temple.

FRIDAY

JAMIL NADU/SOUT

Two tribal girls
sexually assaulted

by group

EXPRESS NEWS SERVICE
@ Bhwanipatna

TWO minor tribal girls were al-
legedly gang raped by a group
of unidentified miscreants in
Bengaon under Bijepur police
limits in Kalahandi district.

The sexual assault, which
took place on April 16, came to
the fore on Thursday after their
parents lodged a written com-
plaint with police.

Police sources said, a group
of five youths forcibly waylaid
three minor girls when they
were returning home after
watching Tarini Yatra in their
locality. While one of them
managed to escape, two were
taken to an isolated place and
gang raped.

The victims initially hesitat-
ed to intimate parents due to
shame and social stigma. When
their parents came to know
about it, they consulted their
community members and

in Odisha

lodged a complaint.

Constable Lingaraj Sethi of
Bijepur police station said they
have started an investigation to
trace the accused persons. A
case has been registered and
the minor girls have been sent
to Bhawanipatna government
hospital for medical examina-
tion, he said.

The Kalahandi District Adi-
vasi Sangh has condemned the
crime. Stating that such crimes
on tribal women will not be tol-
erated, president Prakash Ma-
jhi demanded arrest of the mis-
creants within 24 hours.

“The vulnerable tribal com-
munity needs special attention
and protection. A special team
of the Sangh will visit the area
to take stock of the situation,”
he said.

BJP MP Basanta Kumar Pan-
da said, “As per the latest NCRB
report, Odisha is leading in
rape cases and this incident
substantiates it.

‘Fish bomb’ kills man in Salem

COIMBATORE: A man taking
bath in the Cauvery near Edap-
padi in Salem died when an ex-
plosive hurled by a fisher to
catch fish fell on him. Accord-
ing to police, M Mohankumar
(22) of Avarankadu and friend
Boopathi were bathing in the
river on Wednesday around 6

pm at Nerunjipettai when K
Murugan of Poolampatti, a
fisher, threw the explosives in
the river without realising that
Mohankumar and Boopathi
were swimming. Due to the im-
pact of the blast, Mohankumar
suffered internal injuries and
died on the spot. ENS

PULLED

PLUG

TANGEDCO on Thursday cut off power to three police
checkposts in Tiruppur. Sources said, the Pooluvapatti,
Pandian Nagar and PN Road checkposts had drawn

power from EB lines without applications or approval

NIA files chargesheet against six in Kovai car blast

EXPRESS NEWS SERVICE
@ Chennai

THE National Investigation
Agency (NIA) on Thursday
filed a chargesheet against six
persons in the Coimbatore car
blast case before a special court
in Poonamallee.

A vehicle-borne Improvised
Explosives Device (V-IED) al-
legedly driven by Jamesha
Mubeen had exploded in front
of the Kottai Sangameshwarar
temple in Ukkadam last Octo-
ber. Mubeen was Kkilled in the
blast.

Accordingtothe chargesheet,
NIA investigations revealed
that Mubeen was inspired by
ISIS ideology to carry out this
attack. “While the charges for

Pregnant woman kills
self over dowry torture

Dindigul: A 24-year old pregnant
woman died by suicide on
Wednesday night after allegedly
being subjected to torture by her
husband and in-laws. The family
of the deceased, Benazir Sithika
(24) from Kurunji Nagar, said she
was married to Sahul Ahamed
four years ago and has a
three-year-old boy. “She was
beaten up demanding more
dowry. Sahul and his parents
must be arrested for abetting
the suicide,” added the family. A
case has been filed and the body
was sent to a GH. (If having
suicidal thoughts, call Tamil
Nadu health department
helpline 104 and Sneha suicide
prevention helpline 044-
24640050) ENS

the offences committed by
Mubeen were abetted following
his death, Mohammed Asaru-
theen, Mohammed Thalha, Fi-
ros, Mohammed Riyas, Navas
and Afsar Khan have been
charged under various sections
of Indian Penal Code, Ex-
plosives Substances Act
and Unlawful Activi-
ties (Prevention) Act,”
said NIA.

A pen drive recov-
ered from Mohammed
Asarutheen allegedly con-
tained video recordings of
Jamesha Mubeen, in which he
had identified himself as a
member of Daulat-e-Islamia
(or Islamic State). “He had spo-
ken extensively on his inten-
tion to commit a suicide terror

Man torches 16 vehicles
over a lost wallet

Chennai: A 51-year-old man, S
Ramachandran (51) from
Maduravoyal was arrested for
allegedly torching 16 vehicles
after losing his wallet and
watch, in the wee hours of
Wednesday. Police said, in the
wee hours of Wednesday,
Ramachandran who was
allegedly inebriated, reached his
neighbour’s house. “He
qguestioned the neighbour on
suspicion but the neighbour told
refuted stealing from him,”
police said. An irked
Ramachandran poured petrol on
a two-wheeler belonging to the
neighbour, set fire to it, and
went back to his home. The fire,
however, spread, and gutted 16
vehicles. ENS

Owner levelled road without forest department’s permission

CONTINUED FROM PAGE 1

“DURING our second inquiry,
we got statements from the oth-
er accused and registered a
case against the estate owner,”
an official said on Wednesday.
“Though it’s a non-cogniza-
ble offence, we produced Siva-

kumar before the magistrate
for prosecution. We don’t want
offenders to escape by paying a
few lakhs through compound-
ing of offence and we have ini-
tiated a judicial process consid-
ering the gravity of the offence.
The estate owner, however, got
an anticipatory bail,” a senior

forest official said.

According to sources, of the
4-km reserve forest area which
is the right of pathway to the
estate, 2.4-km stretch is covered
by bitumen road laid by the for-
est department last year and
1.6-km stretch is an earthen
road. Sivakumar has allegedly

carried out work on this stretch
to level the road for smooth ve-
hicle access to his estate with-
out getting the forest depart-
ment’s permission.

Speaking to reporters, Siva-
kumar said he owned the estate
even before he became the son-
in-law of the minister.

B

attack against the ‘kafirs’ (non-
believers) and to become a mar-
tyr. Mubeen was inspired by
the bayans (sermons) of Zah-
ran Hashim, a radical Islamic
cleric of Sri Lanka, who mas-
terminded the Easter serial
suicide bomb attacks in
2019 killing around 260
people. Mubeen wanted
to orchestrate a similar
kind of attack against
the ‘kafirs’ in India,”
said the NIA.
Handwritten notes were
recovered from Mubeen’s resi-
dence in which criticism of the
existing democratic system,
which is not in tandem with Is-
lamic laws, had allegedly been
mentioned. There was also al-
legedly a mention of ‘targets’,

including government office
buildings, district court, public
gathering places like railway
station, and a few other local
temples in these notes. Mubeen
was allegedly aided and assist-
ed by his associates Moham-
med Asarutheen, Mohammed
Thalha, Firos, Mohammed Ri-
yas, Navas and Afsar Khan in
arranging logistics. The NIA
said that Thalha sourced the
Maruti car used in the explo-
sion while Firos, Riyas and Na-
vas loaded the explosives, gas
cylinders, in the car making it
the potent weapon it became.
Asarutheen and Afsar,
Mubeen’s cousins, allegedly
procured, mixed and packed
chemicals used to manufacture
the VBIED used in the attack.

NGO: 16 local body chiefs
in Theni faced casteism

EXPRESS NEWS SERVICE @ Madurai

AS many as 16 SC panchayat
presidents in Theni district
have faced caste-based discrim-
ination, according to research
conducted by a Madurai-based
NGO, Evidence. The NGO
spoke to 114 panchayat presi-
dents from SC/ST communi-
ties in 19 districts about social
status, education, training,
atrocities faced, etc., and
ranked Theni first in re-
gards to atrocities
against SC panchayat
presidents. Theni was
followed by Madurai
and Ramanathapuram.
Talking to reporters on
Thursday, executive director
of Evidence, A Kathir said,
people should be aware of
Scheduled Castes and Sched-
uled Tribes (Prevention of
Atrocities) Amendment Act,
2015 section 3 (1) (m), which
will help them in seeking jus-
tice against atrocities commit-
ted on SC/ST panchayat presi-
dents. Chief Minister MK
Stalin should issue a circular
on the Act in the media, which

will create more awareness
among people.

Kathir gave details about the
verbal and physical abuse faced
by women panchayat presi-
dents, adding that he would
submit a report to the govern-
ment soon.

The Act offers protection to
members of a SC/ST commu-
nity who are members or chair-
person or holder of any other

office of a panchayat un-
der Part IX of the Consti-
tution or a municipali-
ty under Part IXA of
the Constitution, while
discharging their
duties.
“The district-level mon-
itoring committee led by the
collector should be more vi-
brant in hearing violence cases
against SC/ST panchayat pres-
idents. It must be convened
once in three months. A state-
level monitoring committee
must also be created and a nod-
al officer appointed to monitor
its functioning. SC/ST MPs,
MLAs and representatives
from NGOs must be part of the
committee,” Kathir said.

COMMISSIONER AND

F 1 KERALA WATER AUTHORITY e-Tender Notice
Tender No : 08/2023-24/KWA/PHC/DAITVM

S. opark bBio-Gas Frivate Lid, are please

to invite you for the stakeholder consultation

Public Notice

DIRECTOR OF AGRICULTURAL MARKETING

@. PARADIP PORT AUTHORITY
Y Government of Andhra Pradesh, Guntur.

e-TENDER CALL NOTICE

No.:CE/PHD(M)/ACCTS- 17/20/156

Date. 18.04.2023

Name of the Work: “Detailed Engineering,
Construction, Supply, Delivery, Erection,
Testing and Commissioning of 16 MLD
Water Treatment Plant at Balijhara Water
Works including 03 months trial run and
One yera operation & maintenance”.
Estimated Cost : Rs. 11,56,06,712/- Last
Date & time of submission : 22.05.2023 up
to 5:00 P.M. Refer our website for details:
eprocure.gov.in/eprocure/app

Executive Engineer, PHD(M), PPA
PPA/PR/06/2023-24 Dt.20/04/2023

PUBLIC NOTICE

1. This is ta infarm tha
Genaral Public lhal my clianl
Dr. K.Chandrasekar, residing al
Mo AL 206, Anna Nagar 14th Main
Raad, Anna Magar, Chennal - 500 040
is: desirous of purchasing the schedule
mentioned property from one
Mr.Medumaran [(Aadhar Card Mo,
2054 3348 2354 and PAN Card Mo.
AQCPNI2T4K]) son of Loganathan
aged about G5 years (DOE: 30.05.1058)
residing at 12, Mariamman Kaovwil
Strael, Mundramkattali, Kundrathur
Chennas-G00069 wha s daiming thal
he |5 the owner of the schedulo
praperly as he 5 the legal helr of Late
Mr.¥.G.Ramamoorthy & Late
Mrs.Chokkammal as per the
legalhairship cedificate lssued o him

2. As My Medumaran, claiming
that he is the absolute owner of the
schedule mentioned property, it is fiel
to issue a paper publication to ensura
the correciness of the declaration
miaid by him,

A Any parsanis) having any claim
Jrght /e inrespect of the  Schadule
mentioned properly are hersby

meeting of our projects being organized at
11.30 AM on 11.05.2023, at Survey No. 17 &
18, Division 29, Zone 3, Vazhuthalaimedu
Main Road, Baljipalayam, Chinnasekkadu
Village, Madhavaram, Thiruvallur District,
Tamil Nadu - 600068, as required for
registration of the projects titled “Madhavaram
I” and “Madhavaram II” under the Verified
Carbon Standard (VCS) mechanism.

The project activities aim to tackle the
unabated emission of greenhouse gases from
the Municipal Solid Waste dumped open to the
atmosphere. The project activities involve
waste to energy process (Bio-CNG) and will be
based upon Circular Economy Model with
14000 Cum/day biogas generation from
Municipal Solid Waste. The state-of-the-art
process methodology & disruptive technology
involved in the projects follow an advanced
anaerobic digestion, stripping (purification) of
Biogas, purifying to attain Bio Methane (Bio-
CNG) and along with valuable bi-products like
Bio Compost, Nutrient rich Slurry etc., which
are very important from their environmental
credentials. The project activities receive the
raw material (municipal solid waste) of
140TPD for each site from the Greater
Chennai Corporation (GCC) for converting to
green energy.

The proposed project activities will be
developed under Verified Carbon Standard
(VCS) and seeks to obtain Verified Carbon
Units (VCUs) to increase the affordability of
installation of the projects. In this regard, the
Local Stakeholders Meeting has been
scheduled to discuss the project design and to
invite valuable feedback and suggestions from
the concerned stakeholders. Provide the
suggestions/ comments, if any, on the projects
to Mr.B.Santhosh (Assistant General
Manager-Projects) during or after the
meeting at the following address.
M/s.Spark Bio Gas Private Limited (Madhavaram | & II),
Survey No. 17 & 18, Division 29, Zone 3,
Vazhuthalaimedu Main Road,Baljipalayam,
Chinnasekkadu Village, Madhavaram,
Thiruvallur District, Tamil Nadu - 600068
Tel: +91 8438182398
E-mail: sparkbiogas@gmail.com
Place: Behind Thiruthangal Nadar College,
Date: 11.05.2023

advised to make the same Known In
writing o in person o me to the below
mentioned address within 15 days
frarmn the date of publication of this
notice, failing which it will be faken J
presumed that thera is no claim ar righd
or title in the said properies by any
person(s) against; and {orin respect of
the property mentioned in tha
Schedule and shall also deemead thal
the properly mentionoed in the said
Schedube ane fres from anclmbrance,
SCHEDULE

Al that plece and parcel of the
larsd measuring am extent of 560 Sq.ft.
out of 1228 Sq.ft. comprised in S MNo,
5744 & 5716, as Town Survey Register
Mew TS Mo, 28/2, Block 31 of Kolathur
Village, together with the Building
constructed thereon, bearing Municipal
Door Mo, 1 A, 18, United Colony,
Kalathur, Channai B000599 siuated al
Furasaiwakkam Perambur Taluk,
Chennal Mo Districl and bownded an
the Morth by : TS Mo, 26, South by . TS
Mo. 203, Eastby TS No. 32, Westby
Femaning TS No, 292 (Property
belonging ta Mrs Rajeswari)
ddmeasuring East to West on the
Morthern Side @ 7.3 Mts,
Southern Side - 7.3 Mts, Morth to Sauth
an the Eastern Side : 7.0 Mis,
Wastern Side : 7.0Mis. Situated within
the Regesiration Distnicl of Cheannai
Marth and Sub Hegistralion Dislnc of

SemBIUM. b CHINNAKRISHNAN
ADVOCATE & LEGAL CONSULTANT
Mo 94 MGR Sireet, Venkatesan Negar
M Colony, Chennai — B0 (82

Moh: 9965554234 & A8257TERATT

epapJ .newindianexpress. t:m"

E-PROCUREMENT TENDER NOTICE
E-procurament T.Mo. CEAMLAPGNT Ep 01,/ 2023-24, Dated: 19-04-21123

Cnline tenders are invited by the Chief Engineer (AM} Guniur from the
registered Civil Confractors & Reputed Firms for consiructional works at various
Market Yards and for Construction of MPFC Godowns at various Locations under
Phase-11 across fhe State of Andhra Pradesh costing of Rs. 223,00,50,352/-
approximately. Eprocuremend sile opens on Dt. 28-04-2023 at 4.00 PM. Any ofher
information can be had from the www.tenderapeprocurement.gov.in or from the
ofiice of the Chisgf Engmeer (AM), Qvo, Commissioner & Director of Agel. Marketing,
Chuttugunta Cenlar, Gunter.  Sdi- Chief Engineer (AM),

Oio. Commissioner and Director of Agrl. Marketing, Govt. of A.P. Guntur.

.|'1]".I'|H UT-AMBUT 2.0 -Block N-Laying Transmission main and sewer network
in Block NiLtoor }-17 reach-Sewerage Work. EMD : Rs. 200000/-, Tender fee .
Rs. 13010/-, Last Date for submitting Tender . 18-05-2023 03.00:pm,
Phone : 0471 2322303

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in
HWA-IB-GL-6-88-2023-20  Superintending Engineer, PH Circle, Thiruvananthapuram

State Bank of India

South Boag Road Branch

31, Chevalier Sivaji Ganesan Road,
T.Nagar, Chennai - 600 017
Ph: 9445860505. Email: sbi.12750@sbi.co.in

GOLD JEWEL AUCTION

This is to Inform the public that the following customer has
pledged gold omaments and availed gold loan at our branch.
The borrower did not repay on time. Despite multiple notices
and personal visits, the borrower did not turn up for redemption
of gold ornaments pledged.

So, on 28.04.2023 Friday at 03.30 pm the jewels will be
auctioned publicly at the above mentioned bank branch.

IDEI BANK LIMITED

o - Lesiseenmnisnnasaon | 115, Aana 3alai, Saidapel, Chenmai-600 015

NOTICE TO SAFE DEPOSIT LOCKER HOLDERS OF IDBI BANK LIMITED

A5 per the Reserve Bank o Indsa (BB guidelines dabed Januany 23, 2023

on “Sale Deposit Lackers Sate Custody Article Facility provided by the

Banks = Aevieed instructions’. a Mew Locker Agresmeant is reguired 1o ba

ganiiled byall the Safe Deposit Locker [S0L) halders of the Banks

Accordingly, 1081 Bank Limited, requests 2l ds esteemsd Locker

CUsbOmes a5 under

1.Locker holders who have already executed the 'New Model Locker
Agraament’ after April, 2022 are required t0 axecule a 'Supplemen
Sale Deposit Lotker Agrégmenl’, Hence, kindly re-dsil nearby 108
Bank branch ﬁlm? with [oirt holders, o amy, with lakest KYC
documents. Cost ot the Samp Paper far execting ‘Supplementary
Agregment” will be Borne Ing fhi Bank,

2 Locker holders who have not executed the 'Mew Model Locker
Agreament’ afer April, 2022, are required 1o éxetube the Pevised
Muolel Sale Deposit Lockes Agreement’, Hence, bndly wisit your nearhy
IDEI Bank branch along with the joint holdes's, if any, and 2 recemt
parsspart size phatographs, 34 the earlest.

Cur branches will provide necessary support including supply of the

Stamp Paper (will be charged a= per tha applicabikty) tor smoeth

commphetaan o (ke process

\ie salicst Wind cooparation from all our customers to help the Bank

commplywith thie BB guidalings.

- |DBI Bank

MIDBI BANK

This is to inform general public that we have been accorded environ-
mental clearance by State Environmental Impact Assessment Authority
(SEIAA)  (Letter No.SEIAA-TN/ F.No.9207/EC  /8(b)/912/2023
dated:17.02.2023) for our Multi-storied Residential Building project in
S.Nos: 116/1, 116/2, 116/4, 116/5A, 116/5B etc., of Siruseri Panchayat
Road, Siruseri Village, Vandalur Taluk, Chengalpattu District, Tamil
Nadu. The copies of the said clearance available in Tamilnadu Pollution
Control Board (TNPCB) and also can be seen in the website of SEIAA
http://environmentclearance.nic.in/Staterecord.aspx?State_ Name=Ta
mil%20Nadu
M/s. Alliance Budget Housing India Private Limited &
M/s Alliance Infrastructure Projects Private Limited
No 36/1, Gandhi Mandapam Road, Kotturpuram
Chennai- 600085.

FOR THE ATTENTION OF THE CREDITORS OF
AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED
(CIN: U70102TN 2008PTC066406)

1. | Name of corporate debtor

2. | Date of incorporation of corporate debtor 12/02/2008

3. | Authority under which corporate debtor is ROC-CHENNAI

incorporated / registered

Loan Customer Jewel Details &
MNo. Name & Addrass Balance Amount

Ms R.Lakshmi 171Gms
40901335050| No. 7/10, South Boag Road| Rs.4,30,000+
T.Nagar, Chennai - 600 017| other Charges

The Bank has the authority to accept or reject one

or all the auctions without any reason
Branch Manager

HINDUJA LEYLAND FINANCE LIMITED

Reglstered Office : No.171,0r. Annle Besant Road, Worll, Mumbai - 4000138

Corporate Office: Mo.

2714, Developed Industrial Estate, Guindy, Chennai - 600 032

Branch Office: Mo.167-169, First Floor, Anna Salai, Little Mount, Saidapet, Chennai - 600015

loans facility ebtained by them from the
(MPA) The nofice were issued to them
and Enforcement of Security Interest

DEMAND NOTICE for Unserved Notices

A notics is herely given that the following borrower’s have defaulted in the repayment of principal and interast of the

un-served and as such they are hereby informed by way of public nofice about the same.

secured creditor and the loans have been classified as Non-Performing Assets
under Section 13 (2) of Securtisation and Re-construction of Financial Assets
Act-2002 an their last known addresses, however the same have returned

Mame of the Borrower(s) /
Co-Borrower () and Address

Demand
Motice Date
and Amount

Deseription of secured assel
(immovable property)

Loan Account Mo. THCHCHO1863
Chennai Bramch

Mr. Arul Daniel Roby (Borrower)

Chennai - 600043

M's Glads Home Appliances Private
Limited

Mo, 111, Thiruvenkatapuram,

2nd Street, Chookaimedu,

Chennai - GOO0S

Mrs. Cherivan Helen Latha (Co-Barrower)
Both at: Mo.5'3, Royal Enclave Lamecha
Avenue, Spurtank Road, Chennal - G003
Mz, Chellamanl and Co (Co-Borrower)
Mo.4133, Pillayvarkod Street, Pallavaram,

All that part and parcel of vacant land being plof Mo,
6/25, Kayalar Street, Pallavaram, Chennai - 600 043,
comprised in RS No. 499, Kayalar land Canfonment
Pallavaram, Saidapet Taluk, measuring about 4177
Sa.ft, wathin the Begistration Sub- District of Pallavaram
of the South Chennal Registration Distrct,, bounded on
the: Marh by Kayalar Streel, South by: Properly ol
Fajabalher, Easl by Properly of Dr. Jabbar and West
by properly of Khatoon Bi, Measuring on four sides as
follows: - Easl to West on Northern side: 20 feat + 21
feet, East to West on Southemn side: 48 feel. Marth to
South on Eastern side: 12 feet + 93 feat and North to
South on Westarn side: 105 feet, in all measuring 4177
Sq.ftorthersabouts.

23.03.2023

Rs,
8.40,58,191/-
as on
23.03.2023

publication of this notice as per the

The steps are Bbeing laken for substiiuted service of nalice,
ever apphcable) arg advised 1o make the payments of outstanding within perad of G0 days from the date of
publicatian of this notice falling which, further steps will be taken after the espiry of 60 days from the date of

Enforcemsant of Securty Interest &t 2002

Tha abave borrowen's andior (hair guarantons | whars

provisions of Securitisation and Re-construction of Financial Assets and

Date: 21.04,2023
Place: Chennal

Authorized Officer
Hinduja Leyland Finance Limited

v, COFFEE BOARD

.,i}
LG (MINISTRY OF COMMERCE & INDUSTRY
GOVERNMENT OF INDIA),
No.1, Dr. B.R. Ambedkar Veedhi, Bengaluru - 560 001,
Tel:+#91 (80) 22259459 e-mail. icc.wece.tenden@gmail.com
Website: www.indiacoffee.org
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4. | Cororate Identity No.of corporate debtor U70102TN 2008PTC066406

5. | Address of the registered office and principal office
(if any) of corporate debtor

No.92, | FLOOR, HAPPINESS TOWER,
THRUMUDIVAKKAM MAIN ROAD, THIRUMUDIVAKKAM,
KANCHEEPURAM-602109, TAMILNADU

6. | Insolvency commencement date in respect of 18/04/2023

corporate debtor (Order Received on 19/04/2023)

7. | Estimated date of closure of insolvency 15/10/2023 (180 Days from the commencement of the
resolution process Resolution Process)

8. | Name and registration number of the insolvency Viswanathan Rajagopalan

professional acting as interim resolution professional IBBI/IPA-003/ICAI-N-00275/2020-2021/13069

= onremmon
TEndEf fur EEIEctlnn of Event Manag&mant Agenc‘;.r {EMA}

to organize International Coffee Council Session-
September 2023

Coffee Board is a statutory organization under the Ministry
of Commerce & Industry located in Bengaluru, Karnataka.
Coffee Board invites proposals for selection of Event
Management Agency to provide End-to-End Event
Management Service for International Coffee Council (ICC)
Session on 28"M& 29" September 2023.

Tender Document containing details of event, scope of work
and other terms and conditions may be downloaded from
the https:/leprocure.gov.in or www.indiacoffee.org.
The Board is in the process of onboarding Yenue Partner
{Hotel) for organizing the event, The role of the Venue Partner
is provided in Annexure-1. The role and activities of the EMA
shall exclude that of Venue Partner. However, both Venue
Partner and EMA have to work closely for smooth conduct
of the event. The exact details of Venue selected and Venue
Partner will be shared prior to pre-proposal meeting. Hence
EMA to carefully study the role of the Venue Partner and get
acquainted with the Venue before submission of Tender,
The last date for submission of Tenders is 11.05.2023
at 3.00 p.m.

Coffee Board reserves the right to reject any or all proposals
without assigning any reason, whatsoever.

Sd/-
CEOQO & Secretary, Coffee Board

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

PLOT No.4, 1/787A, DEIVANAI NAGAR Il STREET,
MADIPAKKAM, CHENNAI-600091, TAMILNADU
viswanathan.irp@gmail.com

PLOT No.4, 1/787A, DEIVANAI NAGAR II STREET,
MADIPAKKAM, CHENNA- 600091, TAMILNADU
viswanathan.irp@gmail.com

10, Address and e-mailto be used for correspondence
with the interim resolution professional

11.] Last date for submission of claims 02/05/2023 (14 Days from the

commencement of the CIRP Process)

12.| Classes of creditors, if any, under clause (b) of sub-section | NIL
(6A) of section 21, ascertained by the interim resolution
professional

13. Names of Insolvency Professionals identified to actas | NIL
Authorised Representative of creditors in a class (Three
names for each class)

14,7 (a) Relevant Forms and
(b) Details of authorized representatives are available at:

(a) hitps://ibbi.gov.in/en/home/downloads

SrNo.1: Forms under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

(b) Physical Address:

PLOT No.4, 1/787A, DEIVANAI NAGAR II STREET,
MADIPAKKAM, CHENNAI-600091, TAMILNADU

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporatg

insolvency resolution process of the AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED on 18/04/2023.

The creditors of AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED, are hereby called upon to submit their claimg

with proof on or before 02/05/2023 to the interim resolution professional at the address mentioned against entry

No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submij

the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional
VISWANATHAN RAJAGOPALA
Interim Resolution Professional

IBBI/IPA-003/ICAI-N-00275/2020-2021/1306!
Mobile: 637925205

Date and Place: 19/04/2023, CHENNAI

Al the news emiiing
In jUSt a CliCk. @ I :\\! E.IH\'I ‘:;H £ +TheNew Indian Express
Log to www.newindianexpress.com ohd at __



Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight


THE NEW

INDIAN
EXPRESS

CHENNAI

o

S|rkazh| DSP Ta| Lamech said the posse
of policemen will be guarding the area
until artefacts are moved out | ExPRess

2-tier security
for artefacts
at Sirkazhi

ANTONY FERNANDO
@ Mayiladuthurai

DAYS after an array of arte-
facts amounting to crores of
rupees were unearthed from
the Shri Sattainathar Temple
in Sirkazhi during an excava-
tion ahead of a consecration
festival, a two-tier police secu-
rity arrangement was set in
place on Thursday as the un-
earthed artefacts have been
stored in a strong room in the
temple.

The items found on the south
of the temple included 22 Pan-
chaloha idols, 55 pedestals, 462
copper plates with inscriptions
of songs by Shaivite saints and
other miscellaneous items.

Earlier, a team of archaeolo-
gists from the HR&CE depart-
ment had inspected the arte-
facts on Monday. The state
archeological department is
also set to conduct studies on
the copper plates with inscrip-
tions of Thevaram and other
hymns. According to the tem-
ple administration, the idols
and copper plates were buried
in the millennium-old Shri Sat-
tainathar Temple to guard
them against invasions during
the 13th century. The Dhar-
mapuram Aadheenam mutt ad-
ministers the temple.

Meanwhile, sources said
hundreds of thousands of dev-
otees are expected to throng the
temple on the occasion of the
consecration festival, which is
set to be organised after a hia-
tus of three decades, on May 20.
Patronage works ahead of the
festival are under way in the
temple.

FRIDAY

JAMIL NADU/SOUT

Two tribal girls
sexually assaulted

by group

EXPRESS NEWS SERVICE
@ Bhwanipatna

TWO minor tribal girls were al-
legedly gang raped by a group
of unidentified miscreants in
Bengaon under Bijepur police
limits in Kalahandi district.

The sexual assault, which
took place on April 16, came to
the fore on Thursday after their
parents lodged a written com-
plaint with police.

Police sources said, a group
of five youths forcibly waylaid
three minor girls when they
were returning home after
watching Tarini Yatra in their
locality. While one of them
managed to escape, two were
taken to an isolated place and
gang raped.

The victims initially hesitat-
ed to intimate parents due to
shame and social stigma. When
their parents came to know
about it, they consulted their
community members and

in Odisha

lodged a complaint.

Constable Lingaraj Sethi of
Bijepur police station said they
have started an investigation to
trace the accused persons. A
case has been registered and
the minor girls have been sent
to Bhawanipatna government
hospital for medical examina-
tion, he said.

The Kalahandi District Adi-
vasi Sangh has condemned the
crime. Stating that such crimes
on tribal women will not be tol-
erated, president Prakash Ma-
jhi demanded arrest of the mis-
creants within 24 hours.

“The vulnerable tribal com-
munity needs special attention
and protection. A special team
of the Sangh will visit the area
to take stock of the situation,”
he said.

BJP MP Basanta Kumar Pan-
da said, “As per the latest NCRB
report, Odisha is leading in
rape cases and this incident
substantiates it.

‘Fish bomb’ kills man in Salem

COIMBATORE: A man taking
bath in the Cauvery near Edap-
padi in Salem died when an ex-
plosive hurled by a fisher to
catch fish fell on him. Accord-
ing to police, M Mohankumar
(22) of Avarankadu and friend
Boopathi were bathing in the
river on Wednesday around 6

pm at Nerunjipettai when K
Murugan of Poolampatti, a
fisher, threw the explosives in
the river without realising that
Mohankumar and Boopathi
were swimming. Due to the im-
pact of the blast, Mohankumar
suffered internal injuries and
died on the spot. ENS

PULLED

PLUG

TANGEDCO on Thursday cut off power to three police
checkposts in Tiruppur. Sources said, the Pooluvapatti,
Pandian Nagar and PN Road checkposts had drawn

power from EB lines without applications or approval

NIA files chargesheet against six in Kovai car blast

EXPRESS NEWS SERVICE
@ Chennai

THE National Investigation
Agency (NIA) on Thursday
filed a chargesheet against six
persons in the Coimbatore car
blast case before a special court
in Poonamallee.

A vehicle-borne Improvised
Explosives Device (V-IED) al-
legedly driven by Jamesha
Mubeen had exploded in front
of the Kottai Sangameshwarar
temple in Ukkadam last Octo-
ber. Mubeen was Kkilled in the
blast.

Accordingtothe chargesheet,
NIA investigations revealed
that Mubeen was inspired by
ISIS ideology to carry out this
attack. “While the charges for

Pregnant woman kills
self over dowry torture

Dindigul: A 24-year old pregnant
woman died by suicide on
Wednesday night after allegedly
being subjected to torture by her
husband and in-laws. The family
of the deceased, Benazir Sithika
(24) from Kurunji Nagar, said she
was married to Sahul Ahamed
four years ago and has a
three-year-old boy. “She was
beaten up demanding more
dowry. Sahul and his parents
must be arrested for abetting
the suicide,” added the family. A
case has been filed and the body
was sent to a GH. (If having
suicidal thoughts, call Tamil
Nadu health department
helpline 104 and Sneha suicide
prevention helpline 044-
24640050) ENS

the offences committed by
Mubeen were abetted following
his death, Mohammed Asaru-
theen, Mohammed Thalha, Fi-
ros, Mohammed Riyas, Navas
and Afsar Khan have been
charged under various sections
of Indian Penal Code, Ex-
plosives Substances Act
and Unlawful Activi-
ties (Prevention) Act,”
said NIA.

A pen drive recov-
ered from Mohammed
Asarutheen allegedly con-
tained video recordings of
Jamesha Mubeen, in which he
had identified himself as a
member of Daulat-e-Islamia
(or Islamic State). “He had spo-
ken extensively on his inten-
tion to commit a suicide terror

Man torches 16 vehicles
over a lost wallet

Chennai: A 51-year-old man, S
Ramachandran (51) from
Maduravoyal was arrested for
allegedly torching 16 vehicles
after losing his wallet and
watch, in the wee hours of
Wednesday. Police said, in the
wee hours of Wednesday,
Ramachandran who was
allegedly inebriated, reached his
neighbour’s house. “He
qguestioned the neighbour on
suspicion but the neighbour told
refuted stealing from him,”
police said. An irked
Ramachandran poured petrol on
a two-wheeler belonging to the
neighbour, set fire to it, and
went back to his home. The fire,
however, spread, and gutted 16
vehicles. ENS

Owner levelled road without forest department’s permission

CONTINUED FROM PAGE 1

“DURING our second inquiry,
we got statements from the oth-
er accused and registered a
case against the estate owner,”
an official said on Wednesday.
“Though it’s a non-cogniza-
ble offence, we produced Siva-

kumar before the magistrate
for prosecution. We don’t want
offenders to escape by paying a
few lakhs through compound-
ing of offence and we have ini-
tiated a judicial process consid-
ering the gravity of the offence.
The estate owner, however, got
an anticipatory bail,” a senior

forest official said.

According to sources, of the
4-km reserve forest area which
is the right of pathway to the
estate, 2.4-km stretch is covered
by bitumen road laid by the for-
est department last year and
1.6-km stretch is an earthen
road. Sivakumar has allegedly

carried out work on this stretch
to level the road for smooth ve-
hicle access to his estate with-
out getting the forest depart-
ment’s permission.

Speaking to reporters, Siva-
kumar said he owned the estate
even before he became the son-
in-law of the minister.

B

attack against the ‘kafirs’ (non-
believers) and to become a mar-
tyr. Mubeen was inspired by
the bayans (sermons) of Zah-
ran Hashim, a radical Islamic
cleric of Sri Lanka, who mas-
terminded the Easter serial
suicide bomb attacks in
2019 killing around 260
people. Mubeen wanted
to orchestrate a similar
kind of attack against
the ‘kafirs’ in India,”
said the NIA.
Handwritten notes were
recovered from Mubeen’s resi-
dence in which criticism of the
existing democratic system,
which is not in tandem with Is-
lamic laws, had allegedly been
mentioned. There was also al-
legedly a mention of ‘targets’,

including government office
buildings, district court, public
gathering places like railway
station, and a few other local
temples in these notes. Mubeen
was allegedly aided and assist-
ed by his associates Moham-
med Asarutheen, Mohammed
Thalha, Firos, Mohammed Ri-
yas, Navas and Afsar Khan in
arranging logistics. The NIA
said that Thalha sourced the
Maruti car used in the explo-
sion while Firos, Riyas and Na-
vas loaded the explosives, gas
cylinders, in the car making it
the potent weapon it became.
Asarutheen and Afsar,
Mubeen’s cousins, allegedly
procured, mixed and packed
chemicals used to manufacture
the VBIED used in the attack.

NGO: 16 local body chiefs
in Theni faced casteism

EXPRESS NEWS SERVICE @ Madurai

AS many as 16 SC panchayat
presidents in Theni district
have faced caste-based discrim-
ination, according to research
conducted by a Madurai-based
NGO, Evidence. The NGO
spoke to 114 panchayat presi-
dents from SC/ST communi-
ties in 19 districts about social
status, education, training,
atrocities faced, etc., and
ranked Theni first in re-
gards to atrocities
against SC panchayat
presidents. Theni was
followed by Madurai
and Ramanathapuram.
Talking to reporters on
Thursday, executive director
of Evidence, A Kathir said,
people should be aware of
Scheduled Castes and Sched-
uled Tribes (Prevention of
Atrocities) Amendment Act,
2015 section 3 (1) (m), which
will help them in seeking jus-
tice against atrocities commit-
ted on SC/ST panchayat presi-
dents. Chief Minister MK
Stalin should issue a circular
on the Act in the media, which

will create more awareness
among people.

Kathir gave details about the
verbal and physical abuse faced
by women panchayat presi-
dents, adding that he would
submit a report to the govern-
ment soon.

The Act offers protection to
members of a SC/ST commu-
nity who are members or chair-
person or holder of any other

office of a panchayat un-
der Part IX of the Consti-
tution or a municipali-
ty under Part IXA of
the Constitution, while
discharging their
duties.
“The district-level mon-
itoring committee led by the
collector should be more vi-
brant in hearing violence cases
against SC/ST panchayat pres-
idents. It must be convened
once in three months. A state-
level monitoring committee
must also be created and a nod-
al officer appointed to monitor
its functioning. SC/ST MPs,
MLAs and representatives
from NGOs must be part of the
committee,” Kathir said.

COMMISSIONER AND

F 1 KERALA WATER AUTHORITY e-Tender Notice
Tender No : 08/2023-24/KWA/PHC/DAITVM

S. opark bBio-Gas Frivate Lid, are please

to invite you for the stakeholder consultation

Public Notice

DIRECTOR OF AGRICULTURAL MARKETING

@. PARADIP PORT AUTHORITY
Y Government of Andhra Pradesh, Guntur.

e-TENDER CALL NOTICE

No.:CE/PHD(M)/ACCTS- 17/20/156

Date. 18.04.2023

Name of the Work: “Detailed Engineering,
Construction, Supply, Delivery, Erection,
Testing and Commissioning of 16 MLD
Water Treatment Plant at Balijhara Water
Works including 03 months trial run and
One yera operation & maintenance”.
Estimated Cost : Rs. 11,56,06,712/- Last
Date & time of submission : 22.05.2023 up
to 5:00 P.M. Refer our website for details:
eprocure.gov.in/eprocure/app

Executive Engineer, PHD(M), PPA
PPA/PR/06/2023-24 Dt.20/04/2023

PUBLIC NOTICE

1. This is ta infarm tha
Genaral Public lhal my clianl
Dr. K.Chandrasekar, residing al
Mo AL 206, Anna Nagar 14th Main
Raad, Anna Magar, Chennal - 500 040
is: desirous of purchasing the schedule
mentioned property from one
Mr.Medumaran [(Aadhar Card Mo,
2054 3348 2354 and PAN Card Mo.
AQCPNI2T4K]) son of Loganathan
aged about G5 years (DOE: 30.05.1058)
residing at 12, Mariamman Kaovwil
Strael, Mundramkattali, Kundrathur
Chennas-G00069 wha s daiming thal
he |5 the owner of the schedulo
praperly as he 5 the legal helr of Late
Mr.¥.G.Ramamoorthy & Late
Mrs.Chokkammal as per the
legalhairship cedificate lssued o him

2. As My Medumaran, claiming
that he is the absolute owner of the
schedule mentioned property, it is fiel
to issue a paper publication to ensura
the correciness of the declaration
miaid by him,

A Any parsanis) having any claim
Jrght /e inrespect of the  Schadule
mentioned properly are hersby

meeting of our projects being organized at
11.30 AM on 11.05.2023, at Survey No. 17 &
18, Division 29, Zone 3, Vazhuthalaimedu
Main Road, Baljipalayam, Chinnasekkadu
Village, Madhavaram, Thiruvallur District,
Tamil Nadu - 600068, as required for
registration of the projects titled “Madhavaram
I” and “Madhavaram II” under the Verified
Carbon Standard (VCS) mechanism.

The project activities aim to tackle the
unabated emission of greenhouse gases from
the Municipal Solid Waste dumped open to the
atmosphere. The project activities involve
waste to energy process (Bio-CNG) and will be
based upon Circular Economy Model with
14000 Cum/day biogas generation from
Municipal Solid Waste. The state-of-the-art
process methodology & disruptive technology
involved in the projects follow an advanced
anaerobic digestion, stripping (purification) of
Biogas, purifying to attain Bio Methane (Bio-
CNG) and along with valuable bi-products like
Bio Compost, Nutrient rich Slurry etc., which
are very important from their environmental
credentials. The project activities receive the
raw material (municipal solid waste) of
140TPD for each site from the Greater
Chennai Corporation (GCC) for converting to
green energy.

The proposed project activities will be
developed under Verified Carbon Standard
(VCS) and seeks to obtain Verified Carbon
Units (VCUs) to increase the affordability of
installation of the projects. In this regard, the
Local Stakeholders Meeting has been
scheduled to discuss the project design and to
invite valuable feedback and suggestions from
the concerned stakeholders. Provide the
suggestions/ comments, if any, on the projects
to Mr.B.Santhosh (Assistant General
Manager-Projects) during or after the
meeting at the following address.
M/s.Spark Bio Gas Private Limited (Madhavaram | & II),
Survey No. 17 & 18, Division 29, Zone 3,
Vazhuthalaimedu Main Road,Baljipalayam,
Chinnasekkadu Village, Madhavaram,
Thiruvallur District, Tamil Nadu - 600068
Tel: +91 8438182398
E-mail: sparkbiogas@gmail.com
Place: Behind Thiruthangal Nadar College,
Date: 11.05.2023

advised to make the same Known In
writing o in person o me to the below
mentioned address within 15 days
frarmn the date of publication of this
notice, failing which it will be faken J
presumed that thera is no claim ar righd
or title in the said properies by any
person(s) against; and {orin respect of
the property mentioned in tha
Schedule and shall also deemead thal
the properly mentionoed in the said
Schedube ane fres from anclmbrance,
SCHEDULE

Al that plece and parcel of the
larsd measuring am extent of 560 Sq.ft.
out of 1228 Sq.ft. comprised in S MNo,
5744 & 5716, as Town Survey Register
Mew TS Mo, 28/2, Block 31 of Kolathur
Village, together with the Building
constructed thereon, bearing Municipal
Door Mo, 1 A, 18, United Colony,
Kalathur, Channai B000599 siuated al
Furasaiwakkam Perambur Taluk,
Chennal Mo Districl and bownded an
the Morth by : TS Mo, 26, South by . TS
Mo. 203, Eastby TS No. 32, Westby
Femaning TS No, 292 (Property
belonging ta Mrs Rajeswari)
ddmeasuring East to West on the
Morthern Side @ 7.3 Mts,
Southern Side - 7.3 Mts, Morth to Sauth
an the Eastern Side : 7.0 Mis,
Wastern Side : 7.0Mis. Situated within
the Regesiration Distnicl of Cheannai
Marth and Sub Hegistralion Dislnc of

SemBIUM. b CHINNAKRISHNAN
ADVOCATE & LEGAL CONSULTANT
Mo 94 MGR Sireet, Venkatesan Negar
M Colony, Chennai — B0 (82

Moh: 9965554234 & A8257TERATT

epapJ .newindianexpress. t:m"

E-PROCUREMENT TENDER NOTICE
E-procurament T.Mo. CEAMLAPGNT Ep 01,/ 2023-24, Dated: 19-04-21123

Cnline tenders are invited by the Chief Engineer (AM} Guniur from the
registered Civil Confractors & Reputed Firms for consiructional works at various
Market Yards and for Construction of MPFC Godowns at various Locations under
Phase-11 across fhe State of Andhra Pradesh costing of Rs. 223,00,50,352/-
approximately. Eprocuremend sile opens on Dt. 28-04-2023 at 4.00 PM. Any ofher
information can be had from the www.tenderapeprocurement.gov.in or from the
ofiice of the Chisgf Engmeer (AM), Qvo, Commissioner & Director of Agel. Marketing,
Chuttugunta Cenlar, Gunter.  Sdi- Chief Engineer (AM),

Oio. Commissioner and Director of Agrl. Marketing, Govt. of A.P. Guntur.

.|'1]".I'|H UT-AMBUT 2.0 -Block N-Laying Transmission main and sewer network
in Block NiLtoor }-17 reach-Sewerage Work. EMD : Rs. 200000/-, Tender fee .
Rs. 13010/-, Last Date for submitting Tender . 18-05-2023 03.00:pm,
Phone : 0471 2322303

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in
HWA-IB-GL-6-88-2023-20  Superintending Engineer, PH Circle, Thiruvananthapuram

State Bank of India

South Boag Road Branch

31, Chevalier Sivaji Ganesan Road,
T.Nagar, Chennai - 600 017
Ph: 9445860505. Email: sbi.12750@sbi.co.in

GOLD JEWEL AUCTION

This is to Inform the public that the following customer has
pledged gold omaments and availed gold loan at our branch.
The borrower did not repay on time. Despite multiple notices
and personal visits, the borrower did not turn up for redemption
of gold ornaments pledged.

So, on 28.04.2023 Friday at 03.30 pm the jewels will be
auctioned publicly at the above mentioned bank branch.

IDEI BANK LIMITED

o - Lesiseenmnisnnasaon | 115, Aana 3alai, Saidapel, Chenmai-600 015

NOTICE TO SAFE DEPOSIT LOCKER HOLDERS OF IDBI BANK LIMITED

A5 per the Reserve Bank o Indsa (BB guidelines dabed Januany 23, 2023

on “Sale Deposit Lackers Sate Custody Article Facility provided by the

Banks = Aevieed instructions’. a Mew Locker Agresmeant is reguired 1o ba

ganiiled byall the Safe Deposit Locker [S0L) halders of the Banks

Accordingly, 1081 Bank Limited, requests 2l ds esteemsd Locker

CUsbOmes a5 under

1.Locker holders who have already executed the 'New Model Locker
Agraament’ after April, 2022 are required t0 axecule a 'Supplemen
Sale Deposit Lotker Agrégmenl’, Hence, kindly re-dsil nearby 108
Bank branch ﬁlm? with [oirt holders, o amy, with lakest KYC
documents. Cost ot the Samp Paper far execting ‘Supplementary
Agregment” will be Borne Ing fhi Bank,

2 Locker holders who have not executed the 'Mew Model Locker
Agreament’ afer April, 2022, are required 1o éxetube the Pevised
Muolel Sale Deposit Lockes Agreement’, Hence, bndly wisit your nearhy
IDEI Bank branch along with the joint holdes's, if any, and 2 recemt
parsspart size phatographs, 34 the earlest.

Cur branches will provide necessary support including supply of the

Stamp Paper (will be charged a= per tha applicabikty) tor smoeth

commphetaan o (ke process

\ie salicst Wind cooparation from all our customers to help the Bank

commplywith thie BB guidalings.

- |DBI Bank

MIDBI BANK

This is to inform general public that we have been accorded environ-
mental clearance by State Environmental Impact Assessment Authority
(SEIAA)  (Letter No.SEIAA-TN/ F.No.9207/EC  /8(b)/912/2023
dated:17.02.2023) for our Multi-storied Residential Building project in
S.Nos: 116/1, 116/2, 116/4, 116/5A, 116/5B etc., of Siruseri Panchayat
Road, Siruseri Village, Vandalur Taluk, Chengalpattu District, Tamil
Nadu. The copies of the said clearance available in Tamilnadu Pollution
Control Board (TNPCB) and also can be seen in the website of SEIAA
http://environmentclearance.nic.in/Staterecord.aspx?State_ Name=Ta
mil%20Nadu
M/s. Alliance Budget Housing India Private Limited &
M/s Alliance Infrastructure Projects Private Limited
No 36/1, Gandhi Mandapam Road, Kotturpuram
Chennai- 600085.

FOR THE ATTENTION OF THE CREDITORS OF
AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED
(CIN: U70102TN 2008PTC066406)

1. | Name of corporate debtor

2. | Date of incorporation of corporate debtor 12/02/2008

3. | Authority under which corporate debtor is ROC-CHENNAI

incorporated / registered

Loan Customer Jewel Details &
MNo. Name & Addrass Balance Amount

Ms R.Lakshmi 171Gms
40901335050| No. 7/10, South Boag Road| Rs.4,30,000+
T.Nagar, Chennai - 600 017| other Charges

The Bank has the authority to accept or reject one

or all the auctions without any reason
Branch Manager

HINDUJA LEYLAND FINANCE LIMITED

Reglstered Office : No.171,0r. Annle Besant Road, Worll, Mumbai - 4000138

Corporate Office: Mo.

2714, Developed Industrial Estate, Guindy, Chennai - 600 032

Branch Office: Mo.167-169, First Floor, Anna Salai, Little Mount, Saidapet, Chennai - 600015

loans facility ebtained by them from the
(MPA) The nofice were issued to them
and Enforcement of Security Interest

DEMAND NOTICE for Unserved Notices

A notics is herely given that the following borrower’s have defaulted in the repayment of principal and interast of the

un-served and as such they are hereby informed by way of public nofice about the same.

secured creditor and the loans have been classified as Non-Performing Assets
under Section 13 (2) of Securtisation and Re-construction of Financial Assets
Act-2002 an their last known addresses, however the same have returned

Mame of the Borrower(s) /
Co-Borrower () and Address

Demand
Motice Date
and Amount

Deseription of secured assel
(immovable property)

Loan Account Mo. THCHCHO1863
Chennai Bramch

Mr. Arul Daniel Roby (Borrower)

Chennai - 600043

M's Glads Home Appliances Private
Limited

Mo, 111, Thiruvenkatapuram,

2nd Street, Chookaimedu,

Chennai - GOO0S

Mrs. Cherivan Helen Latha (Co-Barrower)
Both at: Mo.5'3, Royal Enclave Lamecha
Avenue, Spurtank Road, Chennal - G003
Mz, Chellamanl and Co (Co-Borrower)
Mo.4133, Pillayvarkod Street, Pallavaram,

All that part and parcel of vacant land being plof Mo,
6/25, Kayalar Street, Pallavaram, Chennai - 600 043,
comprised in RS No. 499, Kayalar land Canfonment
Pallavaram, Saidapet Taluk, measuring about 4177
Sa.ft, wathin the Begistration Sub- District of Pallavaram
of the South Chennal Registration Distrct,, bounded on
the: Marh by Kayalar Streel, South by: Properly ol
Fajabalher, Easl by Properly of Dr. Jabbar and West
by properly of Khatoon Bi, Measuring on four sides as
follows: - Easl to West on Northern side: 20 feat + 21
feet, East to West on Southemn side: 48 feel. Marth to
South on Eastern side: 12 feet + 93 feat and North to
South on Westarn side: 105 feet, in all measuring 4177
Sq.ftorthersabouts.

23.03.2023

Rs,
8.40,58,191/-
as on
23.03.2023

publication of this notice as per the

The steps are Bbeing laken for substiiuted service of nalice,
ever apphcable) arg advised 1o make the payments of outstanding within perad of G0 days from the date of
publicatian of this notice falling which, further steps will be taken after the espiry of 60 days from the date of

Enforcemsant of Securty Interest &t 2002

Tha abave borrowen's andior (hair guarantons | whars

provisions of Securitisation and Re-construction of Financial Assets and

Date: 21.04,2023
Place: Chennal

Authorized Officer
Hinduja Leyland Finance Limited

v, COFFEE BOARD

.,i}
LG (MINISTRY OF COMMERCE & INDUSTRY
GOVERNMENT OF INDIA),
No.1, Dr. B.R. Ambedkar Veedhi, Bengaluru - 560 001,
Tel:+#91 (80) 22259459 e-mail. icc.wece.tenden@gmail.com
Website: www.indiacoffee.org
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4. | Cororate Identity No.of corporate debtor U70102TN 2008PTC066406

5. | Address of the registered office and principal office
(if any) of corporate debtor

No.92, | FLOOR, HAPPINESS TOWER,
THRUMUDIVAKKAM MAIN ROAD, THIRUMUDIVAKKAM,
KANCHEEPURAM-602109, TAMILNADU

6. | Insolvency commencement date in respect of 18/04/2023

corporate debtor (Order Received on 19/04/2023)

7. | Estimated date of closure of insolvency 15/10/2023 (180 Days from the commencement of the
resolution process Resolution Process)

8. | Name and registration number of the insolvency Viswanathan Rajagopalan

professional acting as interim resolution professional IBBI/IPA-003/ICAI-N-00275/2020-2021/13069

= onremmon
TEndEf fur EEIEctlnn of Event Manag&mant Agenc‘;.r {EMA}

to organize International Coffee Council Session-
September 2023

Coffee Board is a statutory organization under the Ministry
of Commerce & Industry located in Bengaluru, Karnataka.
Coffee Board invites proposals for selection of Event
Management Agency to provide End-to-End Event
Management Service for International Coffee Council (ICC)
Session on 28"M& 29" September 2023.

Tender Document containing details of event, scope of work
and other terms and conditions may be downloaded from
the https:/leprocure.gov.in or www.indiacoffee.org.
The Board is in the process of onboarding Yenue Partner
{Hotel) for organizing the event, The role of the Venue Partner
is provided in Annexure-1. The role and activities of the EMA
shall exclude that of Venue Partner. However, both Venue
Partner and EMA have to work closely for smooth conduct
of the event. The exact details of Venue selected and Venue
Partner will be shared prior to pre-proposal meeting. Hence
EMA to carefully study the role of the Venue Partner and get
acquainted with the Venue before submission of Tender,
The last date for submission of Tenders is 11.05.2023
at 3.00 p.m.

Coffee Board reserves the right to reject any or all proposals
without assigning any reason, whatsoever.

Sd/-
CEOQO & Secretary, Coffee Board

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

PLOT No.4, 1/787A, DEIVANAI NAGAR Il STREET,
MADIPAKKAM, CHENNAI-600091, TAMILNADU
viswanathan.irp@gmail.com

PLOT No.4, 1/787A, DEIVANAI NAGAR II STREET,
MADIPAKKAM, CHENNA- 600091, TAMILNADU
viswanathan.irp@gmail.com

10, Address and e-mailto be used for correspondence
with the interim resolution professional

11.] Last date for submission of claims 02/05/2023 (14 Days from the

commencement of the CIRP Process)

12.| Classes of creditors, if any, under clause (b) of sub-section | NIL
(6A) of section 21, ascertained by the interim resolution
professional

13. Names of Insolvency Professionals identified to actas | NIL
Authorised Representative of creditors in a class (Three
names for each class)

14,7 (a) Relevant Forms and
(b) Details of authorized representatives are available at:

(a) hitps://ibbi.gov.in/en/home/downloads

SrNo.1: Forms under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

(b) Physical Address:

PLOT No.4, 1/787A, DEIVANAI NAGAR II STREET,
MADIPAKKAM, CHENNAI-600091, TAMILNADU

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporatg

insolvency resolution process of the AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED on 18/04/2023.

The creditors of AMAR PRAKAASH DEVELOPERSS PRIVATE LIMITED, are hereby called upon to submit their claimg

with proof on or before 02/05/2023 to the interim resolution professional at the address mentioned against entry

No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submij

the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional
VISWANATHAN RAJAGOPALA
Interim Resolution Professional

IBBI/IPA-003/ICAI-N-00275/2020-2021/1306!
Mobile: 637925205

Date and Place: 19/04/2023, CHENNAI
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In jUSt a CliCk. @ I :\\! E.IH\'I ‘:;H £ +TheNew Indian Express
Log to www.newindianexpress.com ohd at __



Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight

Viswanathan
Highlight


Oeueirerf]&&LpemLp, 21 eriigev 2023

Olgemenen memio 64— 94618 Himieuen Slemid

Qlgestement :miq-Bl6v eWMPSEPEnLD BEOL_GILIMM (LPEITESTTEIT LOTESTELTSHET Fhid
ellpredled el(mg QLMD CeovnCamm Hnieues e HlmieusstpLd, AmLiL
NmpSlestone ubgt CoubL] (HH1eN60). 2L 65t LIRS eH(H 2zeTevd]
Currdlflwi eNleveumrgen @Lwen, Glgssienest Mg Quis@GnT 69.8MoCamg.
QlFitena, e 20: GlFeirenar gogolg ~(@)6sT 64-9audy bl miauest Flevib Hev gyt

QUGTTHSFe0 INUITLOSFILpeoLD O\mesorL 11" 1 5.

@)&leb LievLpws LomeRTeUTHET LoD LD FI T FEhSS (S uLphiFHLiIL
L&l ﬁa;gpéﬁﬂﬁd) avenLg ~@)etr (pastesTeir Lomentau(hLb ‘CervmCamm bl mieusst
(bLoTedT Lisf T GautbLy @ml_'u_/ AmpGlerTns sevb s Osmes(h) CLigemsuisd,
OTLpleb Ol _rhihi %ULDI_I a;l_l_g;@e;v L16VG6u ) FSFHOHET GTHLIL LT,
Letrer SHGLITENSIL @LpSVISE TDLI FLL_GHLOLIL|FHE0ET 55/75&61) @/l_ug;@asv
2 (heurEEHCaTTLD. L IGLITHHTeET GILImPluNiedlssr o eeniod HesTenLoemIL
2 11T BCH6T. OVBTLA B Lidens SHGLITENSI FTOHL L& Hidh@ TDLI LOTE)
MEBHAT 2 (heuTdhE), a0 Bla 2 Ed@6T Ol messt(heubsTev oL (HGLo Gleunm)
WEHL_LI (LPLG WJLD GTGSTDITIT DJGUIT.

ClgetTement 2R ,@u.wsg;_r,rr e, asrrLDGasrqu. T QBT 19 6D @ungﬁ?lﬁ?tuav
FIGOD LOTESTUITHGT GwaunLILIT &L CLITH@ITS %) (LpewpeOLl Y iia] OF £
aumGsTnaT. (Q)FnE TuisGar Hievm Bl 56 9ers Hi6TeT g, 72 LOTERTOUIT
geir O\FTes_ GpaienT @bss B 1D @ld S ey GCLonGlsTe(h e
GleSTevIT. LomewTauT a6 FHevaild Gmevest GLoLbLi(hd HiLb auensiiled LisbGeu n)
punFser CopOlsmereriiLiL’ (B auhHSTHET. jeuTHefeT Lo6Y 9|(LpSSH%
GG HI LOGLPFFWITSH Q) hd@Ld euanauilsh https://behappy.iitm.ac.in eTatrm
Q)enawriigenLpd GIBTL_BISLILIL (EITEN & GTGTDTIT @I,

‘@sveuid Cpig i eiled
SHILLID epsvid POVSITID elliBLIsn e

Q&etemer,  erL1.20: ‘@bel_b
Carg. ojalilehr G 1 1b eLpeuLd
G’ 1_fl aurgerhiserflsh el
a6V&lfd  Glmmerser  aflpLs
warenis GlFsrenauiled (@)enar
@HIT BEVGST LoD MILD ellewarimL
B HDD IYLIFT 2 HWiHF)
sTuL_TedlGHT aWITLpSGLpenLo
Q\SITL_1515) OQUSSTIT.

gjailesr  blmieuarid  Frrriied
LmeOledmb &1 @stv&lifib, sull,
Gromrr,  evsiverd 2 @irerfl’ 1
OLIT@eTEer  SWTdHs L’ (5
96T LITUHBISGT eLpeuLD Gl
Liewaest GIFLILIL (B eu(hGmerT.

Camenr . Glawiedlssr &1
sib  YGlHMSG  aUBaImSSH
OSTL_Th %I, GlFesTene LopmiLb
QST FHPILGTET LIS H6rleh
Cui' L euUTSHETHISET  eLpeULD
Lredled @) mbg 2 mLsE Gl
wCILi(ptb @e&lIflb aIeHFHHE6T
allnLiener Gl 9peilesr e
LD (LpLY-&f OIFUI HIGITEIT S

QBOFTH (PSS L LOTS
40 L Fib oG IGed  HemT
emeusiowm eumGulles OBl my
e FeLpslt  OWIT LI |ewTITey
8% epeord G’ 1 Mwired @i
@b @eflirgmgerts G 1gu)
L_GST nlq L1 33 GUITSHGOTRISGIT GUIT/hI
SUILIL_(HGTOT 6T,

Qbs  QUTERTHRIFGT  eLPGULD

9failasr  gosiv&lifib  GILIT(heiT

Olgstiement s1iflevagSlev 2 6o HlBeTes o edletr LiITevs: aueTTSHSS60
elwmpsdlipenio GUL_Lf aunsesthigsT epeold 2y elles eev Sifid
lpuenenenws QFM_kid emeuss Qenerehi Hevet,
elememun_(p Cuwur (B sieon Senwesn 2 gwhHld evL_reSeur.
2_L_60T, LIT6VEUES SIEDM SIeWDFFT &.(1p. B 2_etefl_GLmi.

FoMTeT &L, S @6v&ITLD,
Fr&GaTLTT, FTHCHT LT,
SFTL_T, Caaedrig, Lifflwuib 2 6
Sl L_ FLOMT [KIMI QUGHSHWLITEH
OITERGTEHET  SINDLIGHGIT BTN
OBTL_d5 &fpr GlFerenet 6TLL]
WFSHIGD 2 6Ter yalleh LTS

uaTTHSFe0  alwTLpsh&lipenio
pewnL_OLiHm F.
QINRYETC; LITGOGUGT S,

BN  OLOFFIT  FITo(LPJBITFT
FOVELD QUFIGSHTIT. ellLpraileD
@)eman@hT mevedr Lom miLh ellenerr

Wil (hd HIeOD EOLOFFIT 2 FlLi
61G) eivr_medlest HevihH16)FHT 68T (h)
UTEHATHRIFZT  OFTLg LIHFS
FiId O\&TIL_HIGOAUSSHITIT.

Qb5 BlHpFFID  LiTebey
TS SIGOM YGOGIWIT LOHMILD
Biaurs  @QUISSBT LTl T
B SFLIGHLILIG, (Q)enewT [BlTauTd
Quis@mr  G.6TLb.FTu), HemT
eausolT aubIGEulest OlFeTenes
106816 GLOGUITETIT GUL_FLDGHST
LT G) @ STl 1 LIeVT Hevib %)
O\ TaBeTL_GoTrT.

*

GestLo6vst) O)F csTemIGHT 3

51008 eueummiMle (N6 (Leom:
@y mrefey 41.82 Bamg el DlepsTEY

Glgeitenan,  eL120:5L0)Lp5d%)60
@Gy preflsd  SFLL FLoms
41.82 Gamig. wesfl" Feir Lolestam
7LD 156y QF i i’ (HeTer .

SLOLPSHSEIG)  LOI6HT b1 TCRUITIT
aeir 2.67 Gamig. GLim 2 eireneir.
Flewrpid LOTGCHDeU FrmF T
15000 Oiosmaurt’ eT6sIm 6
a6 2 GITGIT /.

@&leb, leuFmuwiggler Lk
2,500 QILoSHTRITL_6TGTD DJSTRUTS
2 6ar Sl ()5 CHTEL 5 HTVS
Fev 16000 OioFmeuTt” 6T6dTH
D(ad& GHNSSID, @GallT
HTVSF 12,000 Glogmeur
CTRTD  YTFS  G®DHSID
HTGOTLILI(HLD.

@)bblensvuiled, @gg 4GV (B
16 Cament_ FHmevrd OITL_b1G)
il _L_&mev LAlGSTFTSHeT GNLIT(meiT
Foledr  LiweTLITRHLD 9B FH M
SIS @FeTTed, SHlarLpLb
1lerCgHemar 16,000 Gogmeurt’
TGN DfeTenal HTeuerig. G)Feir my
OFTessTLy (KHFM &l GLogyiib, el
Fmw L91eyd@ FBBeTs Fn(hd
s 727 Gosmeurt’ GlFevall L'
L&D ).

Q)SSDSHI  FTTERIBIFGTTED,
Lomrrg 4-91b Go&) Glaw(pLb Loletr
Caevar (psev wpeomwirds 17,584
O oYy 6TL 19 UI G

BHDSG T H_hg 29.4.2022-
@)e017,563  Glogmeurt’ . eradTm

FTHORT  TQUTH () HBS I
NeuFmuig gs5Hmer 18 Loesst Cpr
LOlestefblCwimastd LoHmith LiciTerf]
Ferfley OILITHIS CHTa ST Hewl

OLHm  QUEHRISTE  LOIGSTLILIGHT
LT(h) DG F M HGT6rT F).

@)seumed, (pedr 6T IGLITHILD
Qbeurs  ereuTs  LomTE]S-
9 Cagl llerGCopeney 17,647
OILosTeuTL_enL_ 6TL 19 U1
Y60, DG YBSS b6l
16--941b GC55), LletT BiFTa) 18,053
OlosmauTt’ FsMd sl LS 2 &
FHENS 6TL_Lq U1 5.

Llebranit, 6711.7-9410 G %) LoGwT
(b Flewrar) LBlett miFTey 18,252
OlosmeuTl . eTeyb, eL1.18-
9 Capsl 18882 Glosmeur”
D[GTRUTHALD YBFTS S LGN
2 FFSHNS 6TL_Lq LI ).

Qs  Blevevuisd lTCHema
CLogih 21M$ 51 SLE)pHsHFe
LPB6V (LPODWITS  LISGTFHILPGOLD

19087 QuaTeuTl .  _9eremel

6Tl 19 U(BLILISTS LOGSTFTIT S
Flop  yewdFT  NOFhGeD
Lot @) G\sfedd gyeirerrit.

Qs GUSS ot saTs
Ll m LssSEe  efwiTipd
Flpeon  Oleuafuil’ L LFleils,
SLOp% QuTTHDIED (LpBedLemD
wirs, gnl9 sLOlpFSFeD LolesT
BIFTe)  YHSLIL Foms  41.82
Camig.  welll 6T,  9smeld)
19087 Glwsmeurtt’  LOGTFTTLD
LIIGTLIGSSLIIL (DETET S ()b
Caevar 6Tihg LT Hewr_ujLiles]
@) Q)Finuiin’ 1 g/, @)ena@ Lpib
OB 2L FLIL F [BHIT6 6JL1.18-
b Css 41.30 Gamg. wefl”
H6iT, STl G 18,882 Glogmeur’
' eTeuTLt LIS (HGTETITIT 9T,

gnEmeUL Liswlaenen sTiogLILEssemms ¢5.5,000 LT

Qseitenen, oLl 20: FTeneD LIcHH
ST HTLOGLILIBISSILD  GLILIbS
SITTHGHSEG eh. 5000 DLIFTSHLD
NBGHLIIPD TG LOTHFHTTL G
oeewTiT  FHeTHL Fri GLig.
©\sMeig gieer .

OlFasTeweT LOTBHTTL Fudled LiLp
FOL_b% GLIEB S, 2 L' LD FITem6V
HGT  LOMIFTOLDEHSGLD LGS H6IT
CopOlsmereriii’ B eum&lesr
D&, ()P0 LIGHLPLI FITEHVFHEET
HPBGI TS S B LG
FITEOGUHGT GOLOLILIGIG) HTGSHTLD

S0 THUGISTS  GDDIFTL()
UYETRIOUET

Qeng  FRGFD  cuensHuilsd
LS FTEHVHGT WLOGGHLD LIGssH
O\BTL_TLITS LoTHSTTL &) 9 enemT
Wit FHOOIFHF 9L ILyeiTerTTIT.

915160, GlFaiTenarulilsh 997 @)k
FH6ITI6D FITGHGVHGIT YGWLOGELD L IG5
g6 VBTG eirene. 291 ()b
FaM6L LIGHLDILI FITEOGVSHEIT FHLDb &l

GILID M1 GBS DG,

LIGHLPILI FITEOGUHEDGT 9JSHLDID
THSS 3 BTTHERHGET LIFIL
FITEOV LS5 Ceuessr(hLb.

QYQUTM  HLPHGI  T(HFHL
Ll (B 5 e ger Liester(md LGl
FITHV GLOGELD Licwwt] G)BTL k1
HTH QLILIBSSBTITITHEHHSG
LGl (LpLgutb  Gue»y  GHlewr(pLd
e.5,000 QJLITTHLD NNBEHSHLILIBILD

G Gy gulled: CapmubGLL Qe HTaBET DIBEID Ll HaFiD

QFsitene, g 120: G\Festenest CHTWILD
Cu® LgGuisd, Go” Cgm  gulsd
DUITLOL L LITEDSHSHTSH  HITGUTH6IT
OOLDEHGLD LicssTIFeT GeilTLoenL b
BIGTGITGET.

O Fesreneulled Glor” G ruflsvseir
(LpF6L FL' 1 10T, GILOTET [FleweViiLD
LpFev NDCHT BHT GUenTULD, LIkl
HlLoewev (Lpged O\FatTenest GlFebrL” 6V
QUENTULD 2 ULPISSHL_Th1saTIeh 55 Gl.LD.
OlgTenavadd @b ILIHFsTET.

Q)bblenevuliley, (@)rever b i1
Glo” G gulled 1 1b e5.63246

FAmCarfl Gism’ euewny 3-yaus)
ULPIGSHL_SHHle0 45.8 GlLb. @g,/mmv
QGHLD, FVBIFEHT CIGTHHLD (LpFHeD
LbBHL06D60) GOLILITE QUGS 4~ 940 &)
ULpIGSHL_SHBle0 26,1 Flib. Glgmemev
QYSH@LD, LOTHUTLD (LpSHeD CFTLIhI
BEOSVTIT QGO S-Yaudl UPISHL_
Glev 47 &L, Glmenevayd@Ld 6Teo
118.9 &l.ib. Glpreneveydd 3 auLfld
SL_hiaMe0  Liewfleeir pewL_GlLimmy
QU(HEHIGSTDGHT.

@ubsLs  LeslFeer  2026-9)b
Yo®)  GoBEGT LY,
Ouor” G guilsbgewer Qs

Qevss, ﬁﬂmﬁ&a;ul_u_@mm@
LOTHAUTLD- G&n&@w&g@ Qg/m QULHIGS
L_$Flev g,g)@un B 2 WITLOL 1 LITEOS
QOLOGHGHLD LIcwsT 6T GodlTLD (ewL_fh
BIGTGITGHT.

CamuubGLl) — Fhewd,  FTUIBSHT
G LGEHseted FHGLIT 2wt
UL LITEOSSHHT  HIGTHET
QOLOGHLILIL(B) QUHHIGSTGHT «

@)s1&01551 GFastenat Glor” G
Tud6O DG H TS I PULIS TR S):

Ol G gulled S-9y1b euLflds
L5560 GLoTdgLb 46 Tullev hleweviihi
FGIT DJEOLOGGITeNET. (F)GFeh 40 rudlsy

ﬁmwwﬁlaﬁm D UWITLOL L LITEOSILITS
QYLD, 6 (TuSleD [BleneUIIBIHET FiTrhigauLf]
LITEOSHILITIGLD {CHLOULIGGTGTGT

GCamunbGLi) Fhensulled @)mbs!
Qipeurtt Glmpar euswir, Glo G
guiled  Liewiigenar  O\mL ke
Ganrib. ()b 5-i1b QuplSHL_SG0
QILIBLOGTGY, D WITLOL L LITGHS TGS
LIST6V, [levid SIS LIS HI0IS60
Ol 60 )sbanev.

Qs aufidsL 56 Gligb
LITQUTET @) raisaifleh  &ITausTSHeir
QOLOHGHLD LIcwsTIHET  BewL_Glimmy
QU(HEIGTDET TG MG

TRSHLIIL (B LiewflaeT  pevl_  eTard O\GMalGHLILIL (DTN S Camig. 0GU19v, LoTHaurib (LpsHev
[ ] [ ] [
&levorig. (loL_Grrmeallsv
[ [ ] [ J
LTTL(hIb j6mm SlmLiL|
Qeeirenar, grL1. 20: Glevwrig Ol Gy @TLb b 5 U BSHD S
gulled BlevevwidGleh GTUILDTITHGHS; OLE blenevuiley, &etsrg

srar LTl (b yevp afwrps Gl Crm  guiled  Blenevwd & eyiib

Glpenio FpSaLILIL (HeTer . Qb5 Fnliy yevn TS
Orerenaruilst @uar® eufld Lo FndsLiLil (HeTer ).
HL_b1 56160 W& SLILIRILD 7  plleo  Hlemeowmseflevs

Gl G gulflevsefley Herupd 2
LpFH) 2.5 L FID LIWesHlseT L
I SHSTDETT. LG5 EhS:SHd
Copemauuimer g LILievl . uFd)
sewar Ol Cym guiled B miaiesid
OEIETNGI A ET

9IB6T Q(HLIGHNITS LDS&HET )G
s0m% LTS &b Giot” G
guied  Blevevwihisafled  FTUILDTIT
H@pGFTRT LTI (LD FpLiy
9jmnEHener Glo G gulled Bl mieu

GlFairenar GlFeTL 6d, auL_LiLpe,
erptbym, CamubGu® Cumb s
blewevwitb, euetTenTTrLIGLIL eor_,
aflomer  Hlewevwitb, eNbCHT BHT
& 7 Qo G guldlsh Blevevwirss
el Qb @b FpLi) e THO%
arGar GmHLILIL_H6TErT H).

Qb5 @pUisd GLb@SHEmSS
L_WLIIT LOMH MILD QUFFNUYL_GST Fnlg LI
B wdemaser, aralFn] Gumern

UFFIFHGHLD 2 GITET 6.

Change in the address of Customer Care Centre:
Investors / Unit holders are advised to take note of the changes in the address of the Customer Care Centre of KFin Technologies Private
Limited as stated below, which is an official point of acceptance of transactions for the Schemes of Sundaram Mutual Fund

Existing Address New Address (with effect from April 20, 2023)

Room No 307 3Rd Floor Commerce Tower Beside
Mahabir Tower, Ranchi 834001
Landline number : 0651-2331320

Room no 103, 1st Floor, Commerce Tower, Beside Mahabir
Tower, Main Road, Ranchi - 834001
Landline number : 0651- 2330160

All other terms and conditions of the Scheme Information Document(s) / Key Information Memorandum(s) / Statement of Additional
Information will remain unchanged.

This addendum forms an integral part of the Scheme Information Document (SID) / Key Information Memorandum (KIM) / Statement of
Additional Information (SAIl) of the schemes of Sundaram Mutual Fund as amended from time to time.

For Sundaram Asset Management Company Ltd
R Ajith Kumar
Secretary & Compliance Officer

Place: Chennai
Date: April 20, 2023

For more information please contact: Corporate Office: 1st & 2nth|oohr Sundaram Towers, 46, Whites Road, =]

Royapettah, Chennai-14. =
Slu"datra'“ Asset Management Company thg . Contact No. (india) 1860 425 7237, (NRI) +91 40 2345 2215 &
(Investment Manager to Sundaram Mutual Fund) Fax: +91 44 2841 8108. www.sundarammutual.com g
CIN: U93090TNT996PLC0O34615 Regd. Office: No. 21, Patullos Road, Chennai 600 002. =

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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	FORM A
	Submission of false or misleading proofs of claim shall attract penalties.

